NATIONAL COMPANY LAW TRIBUNAL
GUWAHATI BENCH: GUWAHATI

C.P. (IB) No.27/GB/2019

ey & pankruptcy Code, 2016 read with Aule

st Section 9 of the Insolve ; ‘ '
Under Section 9 (¢ lication to Adjudicating) Authority)

6 of the Insolvency & Bankruplcey (App
Rules K016.

In the matter of:

M/s. Cengress Tiles Ltd Applicant/Operational Creditor

-Versus—

M/s. Pooja Tiles & Sanitary Pvt. Ltd." Respondent/Corporate Debtor

Order Delivered on 12" September, 2019
Coram:
Hon'ble Mr. Hari Venkata Subba Rao, Member (J)
Hon’ble Mr. Ashutosh Chandra, Member (T)

For the applicant/OC : None

For the respondent/CD : Mr. K. A. Dalal, PCS
Mr. Varun Harlalka, CA

ORDER

The applicant/OC is called absent. No representation. Mr. K. A. Dalal, PCS along
with Mr. Varun Harlalka, CA is present representing the CD and informed that the matter
has been settled between the parties and the CD has also paid the entire amount to the
applicant/OC. It appears that the applicant/OC has also addressed a letter to this Tribunal
requesting for adjournment on the ground that one of the cheques issued by the CD is
dated 11-09-2019 and there is no adequate time to encash it by today and so saying
requested for adjournment.

2. Call on 17" September, 2019 for filing appropriate application for withdrawal of

the above company petitjen.

- sl

Member (Technical) Member (Judicial)
Adjudicating Authority Adjudicating Authority
Dated, Guwahati the 12"day of September, 2019.
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